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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

R ANo 38 6/2001

IN
0A No.2515/99 " .
Neu Delhi: dated; this the 4  day orJuLy li2004
HON'BLE MR.S.RL,ADIGE VICE CHAIRMAN(A) .

HDN'BLE DR,ALVEDAVALLI MEMBER (3)

Union' of India & ano ther 0‘ o'o'oocoooReVie\J Applicants
(Respondents in OA)

Vaersus
Samay Singh cees osne ooooocoooéchRe‘Vieu r9$0nd8nto‘
( Applicent in 0OA)
ORDER ~

S.R.Adige, VC(A)s

Heard both sides on R."A."END .86/2001seeking
review of the Tribunal's order dated 5,12,2000 in
OA No.2515/99,

2 At the outset we note that the Bli has been

filed with delay and the reasons pleaded for condonatior

of delay are not satisf‘actory‘;;

3. That aparty a perusal of the aforesaid
order dated 512499 reveal's that it was an oral
order dictated in reSpondents_' counsel"'s presence
in which he had conceded that the Tribunal's order
dated 13.4.498 in OA NoWR706/97 Yad Ram Vs.' Gl
Northern Railuay & Anr.' be extended to applicant

in the OA alsod

44 The¥g rounds teken in the Rli do not bring
it within the s cope and ambit of Section 22(3) (f)

AT Act read with Order 47 Rule %1 CPC under which
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alone any order/decision of the Tribunal can be

revieuedd
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